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AT, 6226(31).—ateh, faaeht qar "@we v qendt wfafater famor afeff=am, 19741974 =1
52) Fit 92T 3 T 3T 47T (1) F dgd (9w 9 F sfare Ireq Sera af=ra, Ta G g7 399 3T 1T 6
Tgd faqrs 20.09.2018 i 41S1-12001/16/2018-FIHIET F qgq TTLT Mol § I Haer faam wam o1 &
AT Hgras TSt e T 0 =T Hgve TR Aeqd Lo |, TR 23, HIAHT!, e aiF 32q1g,
FEIAT, TG FOIAT, F¥A- 671321 3T FEATE UdT- ¥ |, 704, 737 a1, SHEr 9 % a9, fformew
ges, gt Wed F AW, ey UrHW, EEs A fawa # orar Smu o s weiw R, e
=daEs , 7 | @I ST qTMeh AT | g ATA il TERLT A, TERLT Hl TETAT I, TERLT T AT
FATH-A ST AT AT AT AT T@A G SATAT § TERL o (A5 HTA T T HLeA & LHT ST T

2. A g TEEF F IH Tg F9amq 7 F F10r g {5 q@iad safaq q9eT § a7 o9 &1 fume
TU g qTlh ST T ATHIA 7 AT AT Toh|

3. AT, AT, IFA ATATHIAH T T 7 T IT-GTT (1) F TS (F) FIT Ta&cd TFaar o1 TN HLd g, F7g
LRI UG FIT Tatad satad 7 (Aaer adft 8 3 aeawrdt arsrasr ® =9 sraer & wahrere i Aty a ama fam s
ST T IIoTd HEIHaer®, e AT, o AeaTad Hevad & JTH SUerd gl
[7. $£1-12001/16/2018 — TR T=T]
T sarw g, gwa at=a
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL ECONOMIC INTELLIGENCE BUREAU)
(COFEPOSA WING)
ORDER
New Delhi, the 20th December, 2018

S.0. 6226(E).—Whereas the Joint Secretary to the Government of India, specially empowered under
sub-section (1) of Section 3 of the Conservation of Foreign Exchange and Prevention of Smuggling Activities
Act, 1974 (52 of 1974) issued order No. PD-12001/16/2018-COFEPOSA dated 20.09.2018 under the said
sub-section directing that Shri Mohammed Firoz Thalangara S/o Shri Mahamood Thalangara Abdulrahiman,
Thalangara House, Seethangoli P.O. Ednad, Kumbala, Kasargod District, Kerala-671321 and Temporary
Address at Flat No. 704, 7 Floor, Next to DCB Bank, Millionaire Heritage, Opp. Andheri Subway, Andheri
West, Mumbai, be detained and kept in Central Jail Poojappura, Thiruvananthapuram, (Kerala), with a view
to preventing him from smuggling goods; abetting the smuggling of goods; and dealing in smuggled goods
otherwise than by engaging in transporting or concealing or keeping smuggled goods, in future.

2. Whereas the Central Government has reasons to believe that the aforesaid person has absconded
or has been concealing himself so that the order cannot be executed.

3. Now, therefore, in exercise of the powers conferred by clause (b) of sub-section (1) of Section 7
of the said Act, the Central Government hereby directs the aforesaid person to appear before the Director
General of Police, Government of Kerala, Police Headquarter, Trivandrum within 7 days of the publication of
this order in the Official Gazette.

[No. PD-12001/16/2018-COFEPOSA]
RAVI PRATAP SINGH, Jt. Secy.
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